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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne.M.A,320 of 1998
(0.A,118) of 1996) .

Date of Order : 21.6.1998

Present : Hon'ble T, Justice SeN,Mallicks UVice-Chairman.

‘Hen'ble Mr.S.Dasguptay Administrative Member.
SOUMITRA PAUL
Vs.

UNION OF INDIA & ORS.
(POST)

For the applicant : Ms.S.Mtra cansel.

- Fer the respendentss Mrg.Uma Sanyals ceunsel,

"GRDER

SQ Dﬂsguptat A.. m. .

M.A,320 of 18998 has been filed by the applicant seeking
early hearing of DB.A,1191 of 1996. |

2. | We hdave noted that the prayer in the 0.A, is for rlcgulﬂrisa—

tien of the services of the applicént on the greund that he had

worked as @ Substitute £.D. Agent for a long time. The guestien
ag f.@ Wiether a Substitute £.0. Agent can be given regular
appi@intment is subjudice before the Hon'b;a Supreme Court in

an SLP filed by the Uni@n. ‘DF‘ Ind ia @gainst @n order passed by

@ Bench of this Tribunal in @ similar mattef.

3., 1In viey of thiss the present application  ¢annet bs taken

up for @djudication until @ decision is given by the Hen'ble

Supreme Court. Ne& order can be passed on the M,A, for early

UQZ” | . | o .e2/-




hearing. The M,A, standlg rejected at this stage.
4,

We have noticed that in the 0,A.sy no reply has been filed

by the regpendents., We grant 4 yeeks time to the respondents

to file reply. Rejoinders if anys be filed yithin 2 ueeks

thereafter.

(S.Dasgupte) (8.

1lick)
Rdministrative Member

Vice~Chair man
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